
IN TEE CF}TBAL ADMIUST1IATIVE TRThUNAL:: RXThtAJ3AD BEI4CII AT 
HYDERARW 

M.A.No. 	of 1994 

in 

0.A.No. 	739 	of 1962 

Between: - 

V.A. Neelalcanth, 
5/0 V.M.A. Mudáliar, aged about 
31 years, Gee: Assistant Draftsnan, 
0/0 the Chief Signal and Telecomm 
(Coilstruction), South Central Railway, 
Secunderabad , R/o Secunderabad 

Manjuiiath L Manja, 
S/o Lazninarayana Mm ja, 
aged about 32 years, 
0cc: Astt. Draftsman, 
0/0 the Chief Signal and Telecanm(Const), 
South Central Railway, 
Secundcrabad, B/c Secunderabad. 

K. Madhusudan, s/o K. Nageswara Rae, 
aged about 33 years, 
0cc: Asstt. Draftsman, 
o/o the Chief Signal and Telecomm 
(Const), South Central ltailwzv, 
Secunderabad, B/o Secunderabad. 

S.F. Bodiliger, s/o Fakkarappa, 
aged about 35 years, 0cc: Astt. Dj4,{an, 
0/0 the Chief Signal and Telecomm 
(Maintenance), South Central Railway, 
Secunderabad, fl/c Secunderabad. 	 ... Petiticners/ 

Applicants 

Wr 

1. Unuion of India repxesented by the 
Secretary, (Establishment), 
Railway Board, Railbhavan, 
New Delhi. 

2. The General Manager, 
South Central Railw*, 
Railnilayam, Secunderabad. 

The Chief personnel officer, 
South Central Railway, 
Railnilayam, 
Secunderabad. 

The Chief Signal and Telecoinni &igineer, 
(Construction,), South Central Railway, 
Railnilayam, Secunderabad. 

The Chief Signal and Telecomm 
Thgineer(Maintenance) ,Bailnilayam, 
Secundérabad 	 ... Respondents/ 

Respondents 
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A 
2/I. 

MISCaLANEWS APPLICATION FILTh tNDER SECTION27 OF TEE ADMNISTRAITVE 

TRIBUNALS ACT, 1985 

The applicants herein filed the 0.A. no. 739 of 1992 in this 

lbnourable Tribunal questioning the provisional seniority list of 

Assistant Draftsman of S & T Department issued by the Respori] ent 

No.3 .vide his proceedings dated 18.6.1991. The said O.A. was 

allowed by this Honourable Tribunal vide its judgement dated 29th 

January, 1993. in the said judgement, the respondents were directed 

to rfl recast the impugned seniority lists of 1989 and 1991 in the 

light of the observations made by the Honourable Members and to 

assign proper places for the placants in the concerned seniority lists 

with all consequential benefits. The respoulents were directed,tO 

comply with the directions within a period of three months from the 

date of the receipt of the order. The judgement was made ready on 

3.2.1993. Three months' thereafter ended on 2.5.1993. But no action 

has been taken in implenentation of the judgement of this Hon'ble 

Tribunal. If the judgement is implemented, the applicants herein muld 

be entitled for promotion to the post of Sr. DraftsmaWllead Draftsman 

by virtue of the correct seniority position that they are entitled to 

be assigned. Since the judgement is not implemented, persons who are 

far juniors to the applicants herein in the category of tracers are 

enjoying the benefit of promotion to the post of Asstt. Draftsman! 

Sr. Draftsman/Head Draftsman. The judgement in O.A. no. 594/90 dated 

30.10.1992 was followed in allowing the O.A. no. 739/92. The Review,  

Petition no. 131 of 1992 filed by the Railway Administration against 

the judgement of O.A. no. 594/90 was also dismissed. However, the 

SLPs noss 15109, 15110 & 8596 of 1993 were filed in the Supreme Court 

of India against the judgements of this Honourable Tribunal in O.A.No. 

593 of 1992 etc. Since the SiPs were filed in the Supreme Court of,  

India, the contemption petition nO. 9/93 filed in O.A. no. 594/90 was 

being adjourned from tine to time. On the ground that the SLPs were 

filed in the Supreme Court of India, the judgement dated 29.1.1993 
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r 
in the above (L.A. was not being implemented by the respondents 

herein. Even though there is no stay granted by the Supreme Court 

of India in the SLPs fildd by the administration, the respondents 

have not implemented the judgement of this Honourable Tribunal. 

- 	 In C.P.No. 9/93, this honourable Tribunal passed an order on 

22.2.1994 directing the respondents to ensure that their order 

dated 30.10.1992 passed in O.A. no. 594/89 is complied with on or 

before 28th Maràh, 1994. It is also observed therein that in 

implementation of the a judgement, the respo& ents will be 

guided by the orders of the Supreme Court of India if aw issued in 

the mean time in the SlIP pending before the Suprme Court. Then 

the SIPs Sine up before the Supreme Court of India on 4th March, 

1994, special leave was granted in all the S L Ps and thó contempt 

proceedings alone were stayed. 	It was made clear in their order 

dated 4th March, 1994 that no orders on stay petition are passed. 

Therefore, it is abundantly clear that the implementation of the 

judgement of this Honourable Tribunal dated 29th January, 1993 in the 

above O.A. was not stayed. Only the contempt proceedings were stayed. 

Even though the judgement of this Hon'bie Tribunal is not suspended or 

stayed by the Ilon'blc Supreme Court of India, the respondents are 

deliberately avoiding the implementation of the judgement of this 

Honourable Tribunal on the ground or the other. There is no reason 

whatsoever for the respondents to avoid or delay the implementation 

of the judgement of this Honourable Tribunal. Since the contempt 

proceedings alone are stayed by the Honourable Supreme Court of India 

the respondents are liable to implcntnt thejudgencxit of this Hon'ble 

Tribunal, without any further delay. In fact, it was not open to the 

respondents to sit tight over the judgenrnt on the ground that they 

filed SIPs in the Supreme Court of India. Non_implementation of the 
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by 
judgeineñt of the responklenits is deliberate, wilful and malafide. 

Having lost a Revision Petition filed in this Unnourable Tribund 

and also in view of the fact that the Suprene Court of India did not 

grant q stay of implementation of the judgement of this Honourable 

Tribunal, the respondents cannot avoid implementation of the judge-

went on any ground. Since the judgement of this Honourable Tribunal, 

is not ithplernented by the respondents, the applicants are t bw put 

to heavy loss monetarily and also in the matter of promotions. 

Hence, it is prayed that this Honourable Tribunal may be 

pleased to direct the responi ents to forthwith implement the judgenent 

of this Honourable Tribunal dated .29.1.1993 in O.A no. 739 of 1992 and 

pass any other order or onlers as is deemed fit, proper, necessary 

and expedient in the circumstances, of the case. 

VERIITTCATIW 

We, V.A. Neelakanth, s/o V.M.A. Mudaliar, aged 33 yrs, 

Man4unathL Maja, s/o LainaraYafla Mai ja, aged 34 years ,LMadhUSudhafl, 

s/o K. Nages*wara ltao, aged 33 years, S.F. Bodiiger, S/o Fakkarappa, 
aged 35 years, Occupation.: Assistant Draftsman, in the office of the 

Chief Signal and Telecoinm (ConstructionAt1aintenan0e)p South Central 

Railway, Secunderal*d, residents of Secunderabad, the applicants no. 

1,2,3, & 4 respectively herein, do lreby verify that what is stated in 

the above paragraphs are true and correct and to the best of our knowledge 

nbelief and infornution. 

0 
44JT4 

(p,plicant no.l ) 

(APPucantnt 
Counsel for the Petitioners 	 r 	(Applicant no.3) 

(Applicants) 
'2 

(Applicant no.4 ) 

- 




